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PAPERS LAID ON THE TABLE

Review & Annual Report of Uranium 
Corporation of India for 1973-74

THE  MINISTER  OF  ENERGY 
(SHRI K. C. PANT): I beg to lay on 
the Table a copy each of the follow­
ing papers (Hindi and English ver­
sions) under sub-section (1) of sec­
tion 619A of the  Companies  Act, 
1056:—

(1) Review by the  Government 
on the working of the Ura­
nium  Corporation of  India 
Limited, Jaduguda, for  the 
year 1973-74.

(2) Annual Report of thci Ura­
nium  Corporation  of  India 
Limited, Jaduguda, for  the 
year 1973-74 along with  the 
Audited Accounts and  the 
comments of the Comptroller 
and Auditor General thereon

[Placed in Library See No LT- 
9083/75]

Notification  under  Industries  (De­

velopment and Regulation)  Act, 

1951

THE MINISTER OF  STATE  IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL  SUPPLIES  (SHRI  A  C 
GEORGE): I beg to lay on the Table 
a copy of Notification No. SO. 107(E) 
(Hindi and English versions) publish­
ed in Gazette of India dated the 21st 
February* 1975, rescinding the Com­
mercial Vehiclcts (Restriction on Re­
sale) Order, 1974 issued under sec­
tion 18G of the Industries (Develop­
ment and  Regulation)  Act, 1951, 
[Placed in Library.  See  No. LT- 
9084/753.

Statement re- Delay in laving 
Notification

THE MINISTER OF  STATE  IN 
THE MINISTRY OF INDUSTRY AND

CIVIL  SUPPLIES  (SHRI  A.  P. 
SHARMA): On behalf of Shri B. P. 
Meurya, I beg to lay on the Table a 
statement (Hindi and English ver­

sions) giving reasons for delay in 
laying Notification No. S.O. 273(E) 
published in Gazette of India dated 
the 29th April, 1974. [Placed in Lib­
rary See No LT-9085/75].

Notifications under All India 

Services Act, 1951

THE MINISTER OF  STATE  IN' 
THE MINISTRY OF HOME AFFAIRS, 
DEPARTMENT OF PERSONNEL AND 
ADMINISTRATIVE REFORMS AND 
DEPARTMENT  OF  PARLIAMENT­
ARY AFFAIRS (SHRI OM MEHTA):
I beg to lay on the Table a copy each 
of the following Notifications (Hindi 
and English versions) under sub-sec­
tion (2) of section 3 of the All India 
Services Act, 1951:—

(lj The  Indian  Police  Service
(Fixation of Cadre Strength) 
Second Amendment  Regula­
tions, 1975, published in Noti­
fication  No  GSR  223  in
Gazette of  India  dated  the 
22nd February, 1975

(2) The  Indian  Police  Service
(Pay)  Second  Amendment
Rules,  1975,  published  in
Notification No. G.S.R. 224 m 
Gazete of India dated the 22nd 
February, 1975

(3) The All India Services (Leave
Travel  Concession)  Rules,
1975 published in Notification 
No GSR. 225 in Gazette of 
India dated the 22nd Febru­
ary, 1975.

(4) The  Indian  Administrative
Service (Fixation  of  Cadre
Strength) Fifth  Amendment 
Regulations, 1975,  published 
m  Notification  No.  G.S.R
226 m Gazette of India dated 
the 22nd February, 1975.

(5) The  Indian  Administrative
Service  (Fixation  of Cadre
Strength)  Sixth Amendment


